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आदेश /O R D E R 
 

PER S.S. VISWANETHRA RAVI, JUDICIAL MEMBER:   
 
 This appeal filed by the assessee is directed against the order dated 

31.10.2023 passed by the ld. Commissioner of Income Tax (Appeals) 18, 

Chennai for the assessment year 2014-15. 

 
2. Ground No. 1 is general in nature and requires no adjudication.  

 
3.  Ground No. 2 raised by the assessee in challenging the action of the 

ld. CIT(A) in upholding the disallowance made on account of business loss 

in the facts and circumstances of the case.  
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4.  The ld. AR Shri G. Baskar, Advocate drew our attention to para 2.1 of 

the assessment order and submits that there was no opportunity for the 

assessee before the Assessing Officer. Referring to para 6 in page 10 of the 

impugned order, it was submitted that no opportunity was given in first 

appellate proceeding. The ld. AR submits that the assessee is ready to 

prosecute its case before the Assessing Officer if the Tribunal afford one 

more opportunity for fresh adjudication.  

 
5.  The ld. DR Smt. Samantha Mullamudi, Addl. CIT controverts that the 

Assessing Officer and the ld. CIT(A) given ample opportunity to the 

assessee, but the assessee could not avail the same.  

 
6.  Heard both the parties and perused the material available on record. 

The ld. AR drew our attention to paper book containing 65 pages, wherein, 

we note that the assessee filed relevant evidences before the Assessing 

Officer. On perusal of the assessment order, we note that no finding or 

discussion whatsoever made by the Assessing Officer. The ld. DR has also 

admitted the same. Under these facts and circumstances, we deem it proper 

to remand the matter to the file of the Assessing Officer for fresh 

consideration and the assessee is at liberty to file the evidences in support 

of its claim. Thus, the ground No. 2 raised by the assessee is allowed for 

statistical purposes.  
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7.  Ground No. 3 raised by the assessee in challenging the action of the 

ld. CIT(A) in challenging the action of the ld. CIT(A) in sustaining the addition 

made under section 68 of the Income Tax Act, 1961 [“Act” in short].  

 
8.  The ld. AR drew our attention to para 3 of the assessment order and 

submits that there was no finding given by the Assessing Officer. Further he 

referred to page 11 of the impugned order. On perusal of the same and 

taking into consideration the submissions of the ld. DR, we deem it proper to 

remand the matter to the file of the Assessing Officer for fresh consideration 

and the assessee is at liberty to file the evidences in support of its claim. 

Thus, ground No. 3 raised by the assessee is allowed for statistical 

purposes.  

 
9. In the result, the appeal filed by the assessee is allowed for statistical 

purposes. 

Order pronounced on 18th December, 2024 at Chennai. 

 
 
 

  
Sd/- Sd/- 
(S.R. RAGHUNATHA) 
ACCOUNTANT MEMBER 

(S.S. VISWANETHRA RAVI) 
JUDICIAL MEMBER 

 
Chennai, Dated, 18.12.2024 
 
Vm/- 
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आदेश की Ůितिलिप अŤेिषत/Copy to:   

1. अपीलाथŎ/Appellant,  

2.ŮȑथŎ/ Respondent,  

3. आयकर आयुƅ/CIT, Chennai/Madurai/Coimbatore/Salem 

4. िवभागीय Ůितिनिध/DR &  

5. गाडŊ फाईल/GF. 

 


